3218 Election to Committees 4 JULY 1852  Appropriation (Railways) 3216
No. 2 Bill
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[Maulana Aszad: I beg to move:

“That in pursuance of item
(xviii) of Clause (1) of Statute 8
of the revised Statutes of the Ali-
garh Muslim University, this House
do proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves
to be members of the Court of the

Aligarh Muslim University for a
period of five years.”]

Mr. Speaker: The question is:
“That in pursuance of item
(xviii) of Clause (1) of Statute 8
of the revised Statutes of the Ali-
garh Muslim University, this
House do proceed to elect, in such
manner as the Speaker may direct,
two members from among them-
selves to be members of the Court
of the Aligarh Muslim University
for a period of five years.”
- The motion was adopted.
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Maulana Azad: I beg to move:
“That in pursuance of item
(xvii) of Clause (1) of Statute 14
of the revised Statutes of the
Banaras Hindu University, this
House do proceed to elect, in such
manner as the Speaker may direct,
two members from among them-
selves to be members of the Court

of the Banaras Hindu University
for a period of five years.”]

Mr. Speaker: The question is:

“That in pursuance of item
(xvil) of Clause (1) of Statute 14
of the revised Statutes of the
Banaras Hindu University, this
House do proceed to elect in such
manner as the Speaker may direct,

two members from among them-
selves to be members of the Court
of the Banaras Hindu University
for a period of five years.”

The motion was adopted.
InDiaN CounciL or MEDICAL RESEARCH

The Minister of Health (Rajkumari
Amrit Kaur: I beg to move:

“That this House do proceed to
elect, in such manner as the
Speaker may direct, two members
from among themselves to sit on
the vaeming Body of the Indian
Council of Medical Research.”
Mr. Speaker: The question is:

“That this House do proceed to
elect, in such manner as the
Speaker may direct, two members
from among themselves to sit on
the Governing Body of the Indian
Council of Medical Research.”

The motion was adopted.

Mr. Speaker: I have to inform hon.
Members that the following dates have
been fixed for receiving nominations
and holding elections, if necessary, in
connection with the following Com-
mittees:

Date for Date for
nomination election.
1. Central Advisory?
Bourd of Arch-
aeology
2. All India Council
for Technical Edu- }7-7-1962 10-7-1952
cation
3. Court of the Ali-J

garh Muslim Uni-

versity

4. Court of the
Banaras Hindu
University

5. Indian Council of
Medical Reseurch

The nominationg for these Com-
mittees will be received in the Parlia-
mentary Notice Office upto 12 noon
on the dates mentioned for the pur-
pose. The elections, which will be
conducted by means of the single
transferable vote, will be held in the.
Deputy Secretary's Room (No. 21) in
the Parliament House between the
hours 10-30 A.M. and 1 P.M.

J\ 8-7-1952 11-7-1952

APPROPRIATION (RAILWAYS)
NO. 2 BILL- :
The Minister of Railways

Transport (Shri L. B. Shastri): I be
to move®*: b

“That the Bill to authorise pay-
ment and appropriation of certain ',
sums from and out of the Consoli-
dated Fund of India for the |
service of the financial year 1952-

*Moved with the
of the President.
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